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No. F-22.41-201 -VII.—
Vehicles Act, 1988 (No. 59 of |
Pradesh, Motor Vehicle Rules, |
ordinary), dated 9th July, 2013

In exercise of (he powers conferre
988). The State Gove
Y94 the same having |

d by Section 111 read with Section 212 of the Motor
rment, hereby, makes the lollowing amendment in the Madhya
een previousty published in (he Madhya Pradesh Gazette (Extra-
as required by sub-section (1) of Section 212 of the said Act, namely :(—

AMENDMENT

In the said rules, in the rule 185, for sub-rule (3), the following sub-ruleg shall be substituted, namely:—
“(3) The provisions of sub-rule (1)

and (2) shall not apply 1o the driver of
proceeding 1o extinguish fire

a fire brigade vehicle while
or the driver of an ambulance while carrying seriously ill patient.
(4)  Nodriver of 4 motor vehicle shall use 4 siren/hooter. The provisions of this sub-rule shall not apply to

the following, namely :—

(a) security vehicle eng

aged in escorting of Govery
Speaker of the St

1or, Chief Minister, Chief Justice of High
ate Legislative Assembly;

Court or

(b) a vehicle of the Army/Police/Exe

cutive Magistrate, when eng
situation in theirjurisdiclion;

aged in maintaining law and order

(¢} afire-brigade vehicle while proceeding to extinguish fire; and
(d)  an ambulance while carrying a seriously ill patient;”
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